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Enhancement of prices of Plots after
Execution of Lease Deeds

8467 SHRI SHAFQUAT JUNG Will
the Minister of WORKS AND HOUS-
ING be pleased to state

(a) why enhancement at Rs 240 per
sq metre has been/is being claimed
by DDA f{for plots after the execu-
tion of lease deeds when the Delhi
Admimastration had fixed such enhan-
rement at Re 1/- in April, 1969,

{(b) whether the enhancement is not
included i1n the rate of Rs 32/- per
square yard charged as full cost of
the plots sold to them, and

(c) whether such an enhancement
was not advertised calling for their
apphcations 1n October, 1967, it so,
the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINI-
STRY OF WORKS AND HOUSING
(SHR1 OM MEHTA) (a) The en-
hancement fixed was Rs 2 per square
yard 1n respect of developed land

(b) The rate of Rs 32/- per sq yd.
fixed in the case of Pankhag Road
scheme does not include the enhance-
ment

(¢) In the advertisement, applica-
tions were invited on preseribed forms
containing the terms and conditions of
allotment Class 5(2) of the terms and
conditions of allotment referred to re-
covery of enhanced premium.





